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ACT No. X OP 1915, 

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL. 

(Received t4e assen6 o f  the Governor General o y  the 8 t h  
Septembe~,  1915.) 

An Act  for repealing Act No. XX of 1860 
entitled "An Act for settling Pro"missory 
Notes of the Government of India, produc- 
ing an annual income of one lakh of rupees 
and a Mansion House and hereditaments 
called Nazagon Castle, in t h e  lsland of 
Bombay, late the property of Sir Jamsetjee 
Jejeebhoy, Baronet, -deceased, so as to ac- 
company and support the title and dignity 
of a Baronet, lately conferred on him and 
the heirs male of his body, by Her present 
Majesty Queen Victoria, and for other pur- 
poses connected therewith," and for re- 
settling the said Promissory Notes, Mansion 
Iloilse and hereditaments and for other 
purposes connected therewith. 

w HER'EAS by Letters Patent of Her late Majesty 
I Queen Victoria, by the Grace of Gocl of tl!e 

United Kingdom of Great Britain and Ireland Queen, 
; , Defend& 01 the Paith, d&ed at  Westminster on or 
! about the 6tb day of August in the 21st year of Her 
i 
I said late Majesty's reign, and by Wsrrant under Her 

said late Majesty's sign-manual, Her said late 

I Majesty made known that she, of her special grace, 
, certain knowledge and mere motion had erected, 
appointed and created Sir Jainsetjee Jejeebhoy, then 
of Bombay, Knight, but then deceased (a man emi- 
nent for family inheritance, estaio and iaiegrity 
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of manner), to aud into the dignity, strate, and degree 
of a Baronet, and him, the said Sir Jamsetjee , 

Jejeebhoy for Her said late Majesty, her heirs, and 
successors, she did .erect, appoint, collstitute and  
create a Baronet, by the said Letters Patent, to hold 
to him and the heirs male of his body lawfully 
begotten, and to be begotten for ever : 

And whereas in fulfilment of a n  engagement in  
that behalf made with Her snid late Majesty's Govcrn- 
mt:nt, during t l ~ e  lifetime of the said Sir Jamsctjee 
Jejeebhoy, deeeased, the said Sir Jamsetjee Jejeebhoy 
was desirous of settling in perpetuity such property 
on himself and the heirs male of his body who 
might succeed to the said Baronetcy, as should 
be adequate to support the dignity of the title con- 
ferred on him and them as aforesaid : 

, And whereas the said Sir Jamset.jee Jejeebhoy 
mas seiaed of a h~ansion Houw and hereditaments 
situate in the Island of Bombay called Mazagon 
Castle, and had a n  absolute estate of inheritance 
therein, and was desirous, in  fulfilment of the afore- 
said engagement, of settling I'romissory Notes of the 
Government of India, prod~~cing an annual income! of 
one Iakh of rupees and the said Mansion House and  
hereditaments, to the uses upon tlie trusts, and for 
the purposes in the said Act No. XX of 1860 limited 
and declared, concerning the same respectively : 

And whereas the said Sir Jamsetjee Jejeebhoy 
w a s  also desirous that the heirs male of his body to 
whom the said title and dignity of Baronet should 
descend, should tako and besr the names of " Jamsetjee 
Jejeet~hoy," in lieu of any other name or names 
whatever which they respectively might bear a t  the 
time of such descent on them respectively; and he 
.was also desirous that the R.evenut: Commissioner for 
the No~qthe~m Division of the Presidency of Bombay, 
the Accountant-General, and the Sub-Treasurer a t  
Bombay, for the time being should Be Trustees for t h e  
aforesaid Promissory Notes, and be likewise the Trust- 
ces for carrying into execution the gcneral purposes 

and 
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and powers of the said Act No. XX of 1860, with rela- 
tion to the same securities, and also with relation to 
the same Mansion House and hereditaments : 

And whereas the said 6ir Jamsetjee ~ e j e e i h o ~  
departed this life on the 14th day of April, 1859, 
before the aforesaid engagement with Her said late 
Majesty's Government was carried cut on his part, 
and by his Will, dated the 9th day of April, 1853, 
duly signed and executed by - him, - gave and devised 
the residue of his estate, houses, lands, securities, 
moneys and effects, to and amongst his sons Cursefjee 
Jamsetjee, Rustomjee Jamsetjee, and ' Sorab jee 
Jamsetjee, and appointed his wife Avaboye and his 
said three sons, the executrix and executors of his said 
Will ; and the said Will was d ~ d y  proved by the said 
Cursetjee Jamsetjee, Rustomjee Jarnsetjee and 
Sorabjee Jamsetjee alone : 

And whereas on the death of the said Sir 
Jamsetjee Jejeebhoy, the said title or digni_ty of 
Baronet, created by Her Majesty's said Letters Patent, 
devolved on and became and was a t  the date of the 
passing of the said Act No. XX of 1860 vested ill 
the said Cursetjee Jamsetjee, as the eldest son and 
heir male of the body of the said Sir Jamsetjee 
Jejeebhoy, deceased : 

And whereas the said Cursetjee Jarnsetjee, the 
second Baronet, Rustolrljee Jamsetjee, and Sorabjee 
Jamsetjee, as the sons, residuary legatees and Executors 
of the said Sir Jamsetjee Jejeebhoy, first Baronet, 

I deceased, and the said Avaboye, being then the 
Dowager Lady Jejeebhoy, as Executrix of the  said 
Sir Jamsetjee Jejeebhoy, first Baronet, deceased, in 
fulfilment of the engagement so as aforesaid entered 
into by the said Sir Jamsetjee Jejeebhoy, first 
Baronet, deceased, with Her said late Majesty's 
Government, were desirous of settling the said Gov- 
ernment Promissory Notes and the said Mansion 
Eouse and hereditaments so as aforesaid agreed to be 
settled by the said Sir Jamsetjee Jejeebhoy, first 
Baronet, deceased, for the purpose of supporting the 
dignity of the said Baronetcy, t b  the uses upon the 

Tru~t~s  



,' 
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- Trusts, and for the purposes in thesa id  'Act No. XX 
. . . . 

. . 
of 1860 limited and declared concerning the . same. . 

. . . .  . . . . . . , respectively : . 
And whoreas the said Dowager Lady Jejeebkoy 

was desirous that the fiaid Mansion House and here- 
. . ditaments called Mazagon -Castle, with theil: rights, 

. . . , members and appurtenance? should be ~eleased, 
exonerated, and discharged fram her righe, . or t i t le  

r ' 

(if any) to dower or thirds, -and every other right, 
. . interest, or estate ,whatsoever which she, the said 

Dowager Lady Jejeebhoy, might have or ' claim to 
-have in tlie said premises under any custom or ' law 
of the Parsees, or otherwise howsoever : 

. . ,  
. .  ! , 

. . 'And whereas in order. to give effect to the afore- 
-@aid purposes, the. said Act No. XX of 1860 was 
passed, and by the said Act it was inter ulia enacted 
,$hat the Revenue Commissioner for the Northern 
-Division of the .Presidency of Bombay, the Aecount- 

. . ant-General,. and the Sub-Treasurer at  Bombay, 
should, for the purposes of the said Act, be a Corpora- 

. . 
tion ; and that such Revenue Commissioner, Acaount- 
ant-General, and Sub-Treasurer, should be,, and they 
were 'thereby constituted, as such Corporation, the 
Trustees for executing the powers and pu2poses of the 
said Act-; and that all the powers by the said Act 
vested -in such Revenue Commissioner, Accountant- 
'General, and Sub-Treasurer, as Trustees for the pur- - 

-poses of the said Act, should be exercised by the persons 
'for the tiine being acting as such Revenue Commis- 
sioner, Accountant-General, . and Sub-Treasurer ; and 
that immediately from and after the passing of the 

' 

-said Act, Promissory Notes of the Qovernment. o f  
- ' India, producing an annual income of not less than 

one lakh of. rupees should' be transferred into the 
name of the said Corporation, who should hold the. 
same upon t h e  trusts and for the purposes i n  the said . . 

Act expressed concerning the same (that was to say) ; 
upan the trusts in the said- Act declaredand set forth : 
And -4tt;was also enacted that ,the said Mansion' House 
and other hereditaments called Nazagon Castle, situate 
i n  the Island of Bombay, witla'their rights, members, 

and 

~~. . . . 

. 



and appurtenances, of m;hich the said first Baronet 
was seized to him and his heirs, should by force of the 
said Act from and imrriedialely after the passing 
thereof, stand limited to the uses in  the said Act set 
forth : 

And whereas Promissory No+os of the Goverllment 
of India producing at  that iime an annual income of 

-not less than one lalch of rupees, were, after the pass- 
ing of the said Act, transferred into the name of the 
said Corporation ; and the nominal amount of tho 
Promissory Notes of the Government of India, now 
held by the said Corporation, is rupees twenty-two 
lalchs, fifty-four thousand and four hundred : 

And whereas the persons now constituting the said 
Corporation under or by virtue of the said Act are the 
Commissioner for the time being for the Northern 
Division of the Presidency of Bombay, the Account- 
ant-General of Bombay, and the Collector of Bombay : 

And whereas under the said Act XX of 1860 
power was granted to the said Corporation to invest 
the Government Promissory Notes so to be transferred 
into the name of the said Corporation as aforesaid if 
the same should be discharged by t,he Government of 
India in or on any stocks, funds or securities of the 
Government of the United Kingdom of Great Britain 
and Ireland or of the Government of India, and in 
like manner, a8 often as the same should become neces- 
sary, to alter, vary, and change such stocks, funds, and 
securities for others of the same or a like nature : 

And whereas Sir Jamsetjee Jejeebboy, the fifth 
and present Baronet, has represented to the Governor 
General in  Council that it is desirable, not only in his 
own interest, but also in the interest of those who ma-v 
succeed him in the Baronetcy, that more extensive 
powers of investment should be granted to the said 
.Corporation : 

And whereas more extensive powers of investment 
have been allowed to Trustees of Settlements which 
are governed by the Indian Trusts Act, 1882 : II of 1882. 

And 

ta 
e 

- 
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And whereas i t  appears that certain of the powers 
last aforesaid may safely be granted to the said Cor- 
poration with a view to a higher rate of intercst being 
obtained from the investment of the funds for the 
time being subject to the Trusts of a Settlement 
effected by this Act : 

And whereas a t  the date when the said Act 
No. XX of 1860 was p~ssed the locality in which the 
 aid Mansion House and hereditaments are situate 
was one of the principal residential localities of 
Bombay, and was healthy, but i t  has now ceased to 
be a healt'hy locality, and the upper classes of the 
inhabitants of Bombay have ceased to reside there : 

And whereas the said Sir Jamsetjee Jejeebhoy has 
represented to the Governor General in Council that 
he has been advised by his medical adviser and by 
Sanitary Authoritit s whom he has consulted that i t  is 
necessary for him to change his place of residence 
and to live in a more healthy part of the Island of 
Bombay, and lias also represented that, by reason of 
tlie present unhealthiness of the ;ocalfty, future and 
succeeding Baronets,, who may succeed to the sald 
title of Sir Jamsetjee Jejeebhoy, will be unable to 
live in the said Mansion House, or on the said here- 
ditaments, and therefore that i t  is both desirable and 
necessary for him to purchase a new residence i n  a 
healthy locality in the Island of Bombay, and that, 
to enable him to do this, i t  is necessary that power 
sllould be corif erred to sell the said Mansion House 
and hereditame~lt~s, and also to sell a portion of t l ~ e  
said securiiies and to purchase a new residence out 
of the proceeds of the sale thereof: 

And whereas the said Corporation, being the 
Trustees for ttre time beinq for executing the powers 
and purposes of tlie said Act XX of 1860, have agreed 
lo the above proposals being carried into effect: 

And whereas all the possible Beneficiakies of the 
Trust under tbr: said Act now living have agreed to  
the above propor als, with the exception of those relat- 
ing to  the gal6 of Che said hlansion House and here- 
dikarnents : 

And 
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And whereas all the possible Beneficiaries of the  
Trust under the said Ac t ,  with the exception of two 
possible Beneficiaries, havo agreed to the said pro- 
posals relating to the sale of the said Mansion House : 

And whereas the objections advanced by and on 
behalf of the said two possible Beneficiaries have been ' 
duly considered by the Governor General in Council 
and have been overruled : 

And whereas it is deemed expedient to confer the 
said powers, and, for that purpose and for other divers 
good reasons, it is expedient to repeal the said Act 
XX of 1860, and to substitute the following Act in 
lieu thereof : 

It is hareby enaoted as follows :- 
Short title. 1, (I) This Act may be called The Sir Jam~etjee 

Jejeebhoy Baronetcy Act, 1915," and 
Commoncob (2) It shall come into force a t  once. 
ment. 

Repeal of ~ c t  2, The said Act No. XX of 1860 is here'by r e  
xx Of 1860. pealed, and the said Promissory Notes of the Govern- 

ment of India, of the nominal value of rupees twenty- 
two lakhs, fifty-four thousand and four hundred, 

- shall henceforth cease to be vested in the Corporation 
created and constituted by the said Act n'o. XX of 
1860, and the Mansion House and other heredita- 
ments, called Mazagon Castle, situate in the Island 
of Bombay, with their rights, members and appur- 
tenances, of which the said First Baronet was seized 
to him and his heirs, shall, by force of this Act, from 
and immediately after tlie passing of this Act, either 
as to the whole or, as the case may be, as to such 

+:parts thereof as shall not have been sold, transferred, 
and conveyed under tbe powers co~iferred by sec- 
tion 10, stand limited, until such time as the same 
shall havo been sold, transferred, and conveyed 
under the pourers conferred by the said section 10, 
to the uses following (that is to say) : to the use 
of the present, that is to say, the Fifth Baronet, for 
and during the term of hie natural life, and from and 
immediately aftrr his decea,se, to the use of the heirs 
male of the body of Sir Jamsetjee Jejeebhoy, First 

Baronet 



OP 1916.1 h s e t j e e  Jejeebhoy ~ a i o n e t c y  . 
Baronet, who may suoceed to the title of Baronet 
conferred by the said Letters Patent as aforesaid, but  
as to each one of the said heir8 male to the use of 
such heir male during the term of his natural life 
only, and, upon failure and default of heirs male 
of the body of the said Sir Jamsetjee Jejeebhoy, First 
Baronet, to whom the said title and dignity of 
Baronet may descend as aforesaid to the use of the 
heira, and assigns for ever of the said Sir Jamsetjee 
Jejeebhoy, the Second Baronet, which ultimate 
remainder or reversion it shall be lawful for the 
heirs and assigns of the said fiecond Baronet, a t  any 
time or times during the continuance of the said title 
and dignity of Baronet and until there shall be such 
a failure of heirs male of the body of the said First 
Baronet as aforesrtid, to grant, convey, devise, and 
dispose of by Deed or Will, or by any other assurance 
or assurances by which such an estate i n  remainder 
or reversion is capable by law of being oonveyecl or 
disposed of. 

3. The Commissioner for t he  time being for the The Commia- 
aioner for the 

Northern Division of the Presidency of Bombay, the Northern 
Accountant-General for the time being of Bombay, Division, th-e 

Accountant- and the Collector for the time being of Bombay, General, ,,a 
and the holders for  the^ time being of those offices ~ ~ e ~ ~ ~ , " , " ; t o  

respeotively, and likewise the holder or holders for b e ,  coqora- 
the time being of any one or more office or offices tion cution for of exe- the 

which may hereafter be substituted by the Governor Tru8ta of this 
i n  Council of Bombay for any one or more of the Act- 
first mentioned offices, shall be, and they are hereby, 
created a Corporation with perpetual succession and 
a common Seal under the style and title of " Sir 
Jamsetjee J ejeebhoy Baronet's Trustees," and the 
said Corporation so hereby created (hereinaft>er styled 
" the Corporation ") are hereby constituted, as such 
Corporation, the Trustees for executing the powers 
and purposes of this Act. 

4. The present Sir Jamsetjee Jejeebhoy, Fifth PGesent 
Baronet to Baronet, sha.11 continue to be called bp the name of ,o,,tinue to 

" Jamsetjee Jejeebhoy," and all r,ther the heirs male t,";;;rdau 
of the body of Sir Jarnsetjee Jejeebhoy, First Baronet, Baro~ets to 

to take, names 
ot Pirat 
B1~n1ulJot. 
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to whom the said title and digaity shall descend, 
pursuant to the limitation of the Letters Patent 
whereby the said dignity was granted, shall take 
upon themselves respectively the name of " Jamsetjee 
Jejeebhoy," in lieu and in  the place of any other name 
or names whatsoever ; and the present Baronet, and 
all such other heirs male of the said Sir Jamsetjee 
Jejeebhoy, First Baronet, severally and successively 
shall be called by the name of c c  Jamsetjee Jejeebhoy," 
and by that name shall name, style, and write them- 
selves, respectively, upon all occasions whatsoever. 

Government 
Promissory 

5. Immediately from and after the passing of .. r h  , 

Notes of this Act, the said Promissory Notes of the Govern- 
certain ment of Indial of the nominal value of rupees -? 

nominal 
value vested twenty-two lakhs, fifty-four thousand and four 
inTra8tees- hundred, shall vest in the Corporation who shall hold pe 

the same upon the trusts, and for the purposes, and 
with the powers, hereinafter expressed of and con- 
cerning the same, that is to say : 

On trust to 
re-invest (a) Upon trust, if the same or any part thereof 
if paid off j sIlould be discharged by the Government 

of India, to invest the sum or sums paid 
by the Government of India, in discharge 
of the same or any  part thereof, in  or 
upon any stocks, funds, or securities in 
which they are by the provisions of this . 
Act hereinafter authorised to invest the 
same, and in like manner, as often as 
the same sllall become necessary, to alter, 
vary and change such stocks, funds, and 
securities for others of the same or a 
like nature ; 

arlrl to pay 
iucome to ( b )  and upon further trust, from time to time, to 
pl.esent pay and apply the dividends, interest, and 
Baronet for 
hie life ; annual i11c~me of the said stocks, funds, 

and securities unto and for the benefit 
of the proseat Baronet, that is to sap, Sir( 
Jarnsetjee Jejeebhoy, Fifth Baronet, 
during his natural life ; 

and after 
death of pye- ( c )  and upon further trust, from and imme- 
B C I I ~  Baronet diatdy after the decease of the said Sir 
to pay incolne Jamsetjee 
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to Bnronet for - 
time beil~g ; Jamsetjee Jejeebhoy, Fifth Baronet, to  

pay and apply the said dividends, in$erest, 
and annual income unto and for theft 
benefit of the person who, as heir male 
of the body of the said 8ir Jamsetjee 
Jejoebhoy, First Baronet, shall, for the + 

time being, have succeeded to, and be in 
tho enjoyment of, the tit,le of Baronet 
conferred by the said Letters Patent as 
aforesaid, notwithstanding any rule of 
Law or Equity to the contrary ; 

witb ulti- (d) and upon Further trust, upon .failure and in  
mate trlfgt for 
Second default of heirs male of the body of the 
Haronet,hls said Sir Jamsetjee Jejeebhoy, First 
exwuto'rs, ad- 
ministrators Baronet, to whom the said title and 
a d  assigui. dignity of Baronet may descend, to hold 

the cojyus and also the income of the said 
Government Promissory Notes, stocks, 
funds, and securities for tho heirs and 
assigns for ever of Sir Jamsetjee Jejee- 
bhoy, tlie Second Baronet, which ultimate 
remainder or reversion it shall be lawful 
for the heirs and assigns of Sir Jamsetjee 
Jejeebhoy, the Second Baronet, a t  any 
time or times during the continuance of 
the said title and dignity of Baronet, and 
until there shall be a failure of heirs malo 
of the body of the said First Baronet as C 

aforesaid, to assign, transfer, bequeath 
and dispose of by Deed or Will or other 
.assurance or assurances. 

POR-era of 6. The Corporation shall have power to invest the 
investment. funds, which are subject to the trusts of the Settle- 

ment effected by this Act, on the following securities 
and on no others :- 

(a )  in Promissory Notes, debentures, stools. or 
other securities of the Government of 
India, or of the United Kingdom of Great 
Britain and Ireland ; 

(b )  in bonds, debentures or anlzuities charged by 
thc Iinrerial Parliament, or by a p  Act 

of 
D 
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.- of -.the Legislative Council of the Gov- 

ernor General of India, on the revenues - 
of India ; % 

" (c) .in stock or dqbentures'of or shares in Bail* 
-. - way or other Companies, the int,erest 

whereon shall have been guaranteed by the 
Secretary of State for India in Council ; 

(d) in debentures or other securities for moneys 
, issued by, or on behall of, any municipal 
body under the authority of any Act of a 
Legislature established in British India, 
or debentures issued by the Trustees for 
the Improvement of the City of Bombay 
under the City of Bombay Improvement 
Act, 1898, or debentur& issued by the B O ~ .  A C ~  IV 

of 1898. Trustees of the Port of Bombay under the 
Born bay Port Trust Act, 1879, or deben- Born. A C ~  VI 

I 
tures issued by the Trustees of the Port of l879. 

Karachi under the Local Authorities 
Loans Act, 1914, or other law for the f..iLx 
time being in force, or debentures issued 
by the Commissioners for the Port of 
Rangoon under the Local Authorities 
Loans Act, 1914, or the Rangoon Port a c t  I x  of 
Act, 1906,; 1914. Bur. A e t  1V 

(e) on any other security expressly authorised Of lm6. 

e by any rule which the High Court of 
Juhicature a t  Bombay may, from time to 
time, prescribe as an investment for trust 
property consisting of money. 

Prohibition 
against vary . 7. The Corporation shall not vary any investment 
ing invest- of the funds, subject to the Settlement effected by 

this Act, without the consent in  writing of the coneent of 
person en- person for the time being entitled to the income of 

the said Funds. income. 
8, The person for the time being entitled to, and 

in  the enjoyment of, the title of Baronet conferred 
by the said Letters Patent, shall have power, with the 
written approval of the Corporation,- 

Powor to 
Baro~et for 

(a) to purchase land in any part of the I~ land  of 
Bombay 
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v a  the time being Bombay for the purpose of erecting the,,- 
to purchase 

on a Mansion House and all necessary or 1 and to erect 
suitable accessory buildings, and to erect a Mansion 

House there. 
thereon such Mansion House and accessory*~~ ; 

buildings ; 
(b) to purchase land in any part of the Island of and to pur. 

Bombay with a dwellihg house standine a with chase E land house 

thereon, and either to pull down the said t;;;;;,"d 
dwelling house and any other building house down, 

which may be upon the land, and to erect ;;:t;;;t_ to 
qpon the said land, in lieu thereof, a enlargefalbr 

Mansion House, with all necessary or or add to 
house thereon. 

suitable accessory buildings, or to enlarge, 
alter, or add to the building or buildings 
which may be upon the land, when pur- 
chased, so as to convert the same into a 
Mansion House, with all necessaq' or 
suitable accessory buildings. 

9. The Corporation shall have power to sell aPower to 
sufficient portion of the securities upon which the trustees t o  

sell securitica 
funds, which are subject to the Settlement effected by to produce 

this Act, shall for the time being be invested to funds to pay 
for land, eto. 

produce the sum which shall be required for the 
purpose of paying for any land which may be pur- 
chased by the person for the time being entitled to, 
and in the enjoyment of, the title of Baronet oon- 
ferred by the said Letters Patent under the powers 
conferred by section 8, and for erecting thereon. a 
,Mansion B ouse, with the hecessary or suitable acces- 
sory buildings, or for paying for the purchase of any 
land with a house or other building standing thereon 
whioh may be purchased undur the powers conferred 
a aforesaid, and for pulling down the said buildings, 
and erecting a Mansion House, with the necessary or 
suitable accessory buildiags, in lieu thereof or for 
altering and adding 81 such @1dings for the puaose 
of converting the same into a 7 a ~ s i o n  House, g i t h  
the necessary or suitable acce sory buildings, as the 
case may be: 

9 
Provided that the total sum raised by the Corpora- Proviso that 

total sum tion under the power conferred upon them by this r,iscd ,ban 
not exceed 

seotion ns. a;zb,ooo. 
I D 2 



section for the sale of t l ~ e  said securities above-men- 
tioned shall not exceed two lalrhs and twenty-five 
fhousan d rupees. * 

Pow6r to 
Baronet for . 10. The person for the time being ontitled to, and 
the timo being 1n the enjoyment of, the title of Baronet conferred 

h z a -  by the said Letters Patent, sliall have power, wil h the 
gon Caetle, 

written consent and approval of the Corporation, to 
sell, transfer, and convey freed and discharged from 
all uses and trusto created by this Act, the said 
Mansion House and other hereditaments, called 
Mazagon Castle, situate in the Island of Bombay, 
with their rights, members and appurtenances, 
and either in one parcel or in several parcels, and 
either at one time or from time to time, upon condi- 

- tion that tlie proceeds of sale thereof shall be paid by 
the purchaser thereof direct to the Corporation. 

Power to 
Trustees to 

1 f , The person for the time being entitled to, 
apply pro. and in the enjoyment of, t.he title of Baronet, conferred 
ceeas of sale by the said Letters Y aton t may, from time to time, 
of castle, Mrszagon not request the Corporation, in writing, to pay, out of 
exceedins the proceeds of sale of the said Mansion Houso and 
Rs 276000 
in i n  other hereditaments, called Mazagon Castle, if and 
for land when sold, the purchase money of any land which 
purchased and 
for may be purchased by the person for the time being 
Mansion entitled to, and in the enjoyment of, the said title of 
Elouse 
thereon, etc. Baronet, under the powers conferred by section 8 ; 

and all costs, charges, and expenses of, and incidental 
tq  the purchase and acquisition of the same, and of , 

the conveyance, and assurance of the same to the 
Corporation, and also to pay all costs and expenses of, 
and incidental to the erection thereon of, a Mansion 
House, with the necessary or suitable accessory build- 
ings, and to  pay the purchase money of any land, 
with a house, or other building, standing thereon, 
which may be purchased by the p:rson for the time 
b ~ i n p  entitled to, and* tlie eajoyment of, the said 9 title hf Baronet, un* he powers conferred by this 
Act, and all costs, charges and expenses of, and inci- 
dental to, the purchase and acquisition of the same, 
and of the conveyance, and assurance of the same to 
the Corporation, and also to pay all costs, and 

expenses 
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expenses of, and incidental to the pulling down of the 
said buildings, or any of them and of erecting a 
Munsioa House, with tlm necessary or suitable 
accessory building?, in lieu thereof, or of altering, and 
adding to, such buildings, for the purpose of convert- . 

jng the same into a Mansion House, with the necessary 
or suitable accessory buildings, as the case may be, 
and the Corporation shall, upon such request being 

. made asaforesaid, make such payments out of tho 
proceeds of mle of the siI$ Mansion House and other 
hereditaments called M azagon Castle : 

Provided that the total sum expended by the 
- Corporation, under the powers conferred by this 
section, out of the proceeds of sale of the said Mansion 
House and other hereditaments, called Mazagon 
Castle, shall not exceed the sum of two lalrhs and 
seven ty-five thousand rupees. 

12. All lands and buildings which may be pur- settlement of Mension chased by the person for the time being entitled to, House, etc., 

and in the enjoyment of, the title of Baronet under 
s;:;;;:tcy. the s,aid Letters Patent under the powers conferred by 

section 8, with their rights, members, and appurte- 
nances shall be conveyed to the Corporation, and the 
Corporation shall hold the same, and also all buildings 
which may be erected thereon under the powers 
conferred by section 8, upon trust for Sir Jamsetjee 
Jejeebhoy, Fifth Baronet, for and during the term of 
his natural life, and from and immediately affer his 
decease, upon trust for the heirs male of the body of 
Sir Jamsetjee Jejeebhoy, First Baronet, who may 
succeed to the title of Baronet conferred hy the said 
Letters Patent, but as to each one of the said heirs 
male upon trust for such heir male during the term of 
his natural life only, and, upon failure and default 
of heirs male of the body of the &aid Sir Jamsetjee 
Jejeebhoy, First Baronet, to whom the said title and 
dignity of Baronet, may descend as aforesaid, upon 
trust for the heirs and assigns of Sir Jamsetjee Jejee- 
bhoy, the Second B:I ronet, which ultimate remainder 
or reversion i t  shall be lawful for the heirs and assigns 
of the said Second Baronet at  any tin19 or times 
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during the continuance of the said title and dignity 
of Baronet, and until there shall be such a failure of 
heirs male of the body of the said First Baronet to 
grant, convey, devise and dispose of by Deed or Will, 
or by any ot.her assurance or assurances by which 
suoh an estate in remainder or reversion is capable by 
law of being conveyed or disposed of. 

Savinn of 13. Anv ~erson  or nersons, who shall have Iaw- 
right'0f full; derives h m  the &id Sir" Jamsetjee Jejeebhoy , person6 inter- 
ested in rover- Second Baronet, an= intgest in remainder or rever- 
sion or remain- 
der in Maza. sion in the said ~ a n s i o n  House and other heredita- 
gon Castle on ments, called Mazagon Castle, contingent upon such 
saleth"eOf. failure and default of heirs male of the bodv of Sir 

Jamsetjee Jejeebhoy, First Baronet, shall, uion such 
failure and default of heirs male of the body of Sir 
Jamsetjee Jejeebhoy, First Baronet, in the event of 
the said Mansion House and other hereditaments, 
called Mazagon Castle, having been sold in purmance 
of the power in that behalf conferred by section 10 
be deemed to have a corresponding interest in the 
funds for the time being subject to the trusts of the 
Settlement effected by this Act to the extent of the 
amount of the proceeds of sale of the said Mansion 
House and other Ilereditaments, called Mazagon Castle, 
paid to the said Corporation in pursuance of section 
10. 

Declaration of 14. The Corporation shall hold so much, if  any, 
Trusts as 
b,u,lu, of the proceeds of sale of the said Mansion House and 
proceedsof other hereditaments, called Mazagon Castle, if and 
sale of Xaza- 

castle when sold, as shall exceed the sum of two lahhs and 
;;;;,":? seven ty-five thousand rupees, upon trust, to invest the 
RS. 2,76,000, same upon some one or more of the investments 

authorised by section 6, and shall hold the said invest- 
ments, upon the same trusts, and for the same ends, 
intents and purposes, and with the same powers, as 
are, by this Act, declared ~f and concerning the funds 
which are subject to the Settlement effected by this 
Act. 

P6wer to 
Traeteee to 

16, The Corporation during the minority of any 
invest the person for the ti me being entitled to, and jn the enjoy - 
f l ~ r p l u ~ a n n ~ a l  ment of, tho tille of Baronet under the limitations of 
lotereat nnd , 

income of the 
Trust Pnnd 



the said Letters Patent, shall pay and apply for ;::i~;;i*~ 
and towards the maintenance, education, and benefit ,inOr;t, of 

of such Baronet, in each and every year during his :;; Baron*. 
minority so much only of the annual interest, divi- 
dends and income of the said Trust Funds and premises 

' ' QS the 'Corporation shall, in their discretion, think 
proper; and shall, from time to time, invest the 
residue of the said annual Widends, interest, and 
income of the said Trust Funds and premises in and 
upon some one or more of the investments authorised 
by this Act for the investment of the said Trust Funds ; 
and shall, upon such Baronet attaining his majority, ' 

I 

pay over, transfer, and assign to him, or as he shall 
I I direct and for his own absolute benefit, the said invest- 

ments and all accumulations t.hereof. 

16. Provided always that in case any person who, Provisionin 
for the time being, shall be the heir male of the body case of re- 

fusal or dia- 
of the said First Baronet to whom the said title of o0ntinu.n~. 

of names of Baronet shall have descended,? shall for the space of p irst Baronet, 
one whole year after he shall, by virtue of this Act, 

. become entitled to the dividends, interest, and income 
of the said stocks, funds, and securities or$o the posses- 

. sion or receipts of the rents and profits of the said 
hereditaments ; or, being then under age, shall for the 
space of one whole year after he shall attain the age 
of twenty-one years, .refuse or neglect to uge the names 
. of " Jamsetjee Jejeebhoy " as hereinbefore enacted ; 

' or in case any such person having so used? those 
names, shall, for the space of six calendar qonths  

1 consecutively during his natural life, discontinue so 
to use such names, then, in any or either of the said 
cases, the estate or interest of the person who shall so 
refuse or neglect to use, or, having used, sliall so discon- 
tinue to use, the said nam'es of " Jamsetjee JejeebhogH 
shall, during the remainder of his respective 'natural 
life, be suspended ; and that during any and every 
snch suspensiod, the dividends, 'inferest, and income 
of the said stocks, funds and'seourities, and the pos- 
session and actual occnpation, and alsd the rents a ~ d  
profits of the said hereditaments, shall devolve and 
belong to the person who a;s heir male of the body of 

the 
I 
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the First Baronet, would have succeeded to, and been 
in the enjoyment of, the title of Baronet conferred by 
the said Letters Patent, in  case the persons so refusing 
or neglaoting. to use, or discontinuing to use, the said 
names of " Jamsetjee Jejeeblioy " had departed this 
lire ; but if there should be no such heir male, then 
to the person or persons who would be entitlod to the 
same in case there had then been a total failure of 
issue male of the Baronet entitlcd to the said 
dignity of Baronet. 

Earonqt in 
possrs.lon 

17. It shall be lawful for Sir Jamsetjee Jejeebhoy, 
jointure, Fifth Baronet, and for any person upon whom the 

said title of Baronet shall, from time to time, descend 
when in the actual enjbyment ol the said title, and 
who shall not refuse, neglect, or discontinue to use, 
for the respective periods hereinbefore in that behalf 
mentioned, the said names of " Jamsetjee Jejeeblioy " 
as hereinbefore enactkd, either before or after his 
marriage with any woman or women by any Deed or 
Deeds, writing or writings, with or without power of 
revomtion, to be by him sealed and delivered in the pre- 
sence of two or more credible witnesses (but subject 
and without prejudice to any annuity or annuities, 
if any, which sl~all be then subsisting and payable by 
virtue of any appointment made under and iu pur- 
suance of this present power), to limit and appoint 
unto any woman or women whom he shall marry, for 
her or their life or lives, and for her or their jointure 
or jointures, in bar of dower or other legal or custp 
mary rights, any annuity or yearly sum not exceeding 
the sum of rupees ten thousand, clear of all taxes, 
charges and deductions whatsoever, to commence 
slid take cffect immediately aster the deccase of 
tbe person limiting or appointing the same, and to 
be is~uing and payable out of the dividends, interest, 
arid annual income, of the  said stocks, funds, and 
secu.ritiesr and to be paid arld payable by equal half- 
yearly payments on tlie thirtieth day of June and the 
thirty-first day of December ; t.he first of the said half- 
yeady payment to be made on the h8lf-yearly day 
whidi sl~itll first happen after the deccase ot the person 

who 



who shall have appointed such annuity or yearly sum, 
provided alivays,-that in case any person on whom 
such title shall descend, shall have refused or neglected 
to use the names of " Jamsetjee Jejeel~hoy," or shall 
di~cont~inue to use such names for six calendar months 
consecutively during his natural life, every such limit- 
ation and appointment, either previously or after- 
wards made by him, shall be and become inoperative 
and illvalid ; and no such annuity thereby created or 
appointed ~111~11 take effect or be payable or chargeable 
on the said stocks, funds, and securities, notwithstand- 
ing any such limitation or appointment. 

18. Provided always, that the wid dividends, Limit of sg- 
gregate of interest and annual income of the said stocks, funds, 

and securities shall not, at one and the same time, be nble contern- 

s~zl)joct to the paynlent of more than the yearly sum po?nneously. 

of rupees twenty thousand for, or in respect of, any 
jointure or jointures which shall be made in pursu- 
ance of the power hereinbefore contained, so that, if 
by virtue of or under the same power, the said divi- 
dends, interest and annual incoine mrould, in case 
this present provision had not been inserted, 
be cllarged at illy one time with a greater yearly 
sum for jointures in the wl~ole t l ~ a n  the yearly sum 
of rupees twenty thousand, the yearly  sun^ which 
shall occa~ion such excess, or such part thereof a s  

6 shall occasion the same, shail, during tlie time of such 
excess, abate and not be payable. 

39. The said 3lansion House and hereditaments biiansion 
called Mazagon Castle, wit11 thcir rights, members, kgt,":iutB 
and appurtenances, and any lands, houses, buildings notto be 
and tenements which may be purcliaeed or erected $j:::e" 
under the powers collferred by section 8, with their 
rights, rnemher~, and appurtenances, shall not be 
subject to dower of any Dowager Lady Jejeebhoy, or 
of the present or any future wife of Sir Jarnsetjee 
Jejeebhoy, Vilth Baronet, or of any wife of any of 
the persons who may successively be entitled to the 
Baronetcy under the aforesaid limitations, or to any 
other riglit, interest, or estate whatsoever ~ h i c h  any 
Dowager Lady Jejeebhoy or any such wife or wives 

a a 



as aforesaid may or might have or claim to have ip 
the said Mansion House, lands, buildiligs and heredita- 
ments, under any, custom or law of the Parsees, or 
otherwise howaoever. 

Aliegation 
prohibited 

20, So long as the said title and dignity of 
during Baronet shall endure, and until there shall be a 
Baronetcy. failure of the heirs male of the body of the First 

Baronet to whom the said title and dignity of Baronet 
might descend, pursuant to the limitations of the 
said Letters Patent, neither Sir- Jamsetjee Jejeebhoy, 
Eifth Baronet, nor any of the heirs male of the body of 
Sir Jamsetjee Jejeebhoy, Pirst Baronet, in whosefavour 
trusts are hereinbefore declared of the dividends, and 
annual income of the said stocks, funds, and securi- 
ties, or to whom the said Mansion House and here- 
ditaments called Mazagon Castle and any lands, 
buildings or other hereditaments, which may be 
purchased or erected under the powers conferred by 
section 8 shall stand limited under 'this Act, shall 
transfer, dispose of, alien, convey, charge, or encum- 
ber the said stocks, funds and securities, or any part 
thereof, or the dividends, interest, and annual incomo 
thereof, or of any part thereof, or the said Mansion 
House or hereditaments, or any lands, buildings or 
other hereditaments, which may be purchased or 
erected under the power conferred by section 8 or 
any part thereof, for any greater or larger estate, 
interest or time, than during his natural life, and for 
such portion thereof only as he shall continue to use 
the names of " Jamsetjee Jejeebhoy," nor shall have 
any power to discontinue or bar the estate of any - 
person or persons for whose benefit trusts are declared 
by this Act of the dividends, interest, and annual 
income of the  aid stocks, funds, and securiiies or to 
or upon whom the said Mansion House and heredita- 

"ments, and any lands, buildings and other heredita- 
,merits, which may be purchased or erected under the 
powers conferred by section 8, and the rents and 
profits thereof are, by this Act, limited to con~e or 
devolve in any manner whatsoever, either by default 
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or otherwise, OP to prevent any such person or persons 
from succeeding to, holding, or enjoying, receiving 
or taking, the same premises, according to the true 
intcnt of the provisions hereinbefore contained ; nor 
shall the same premises, or any of them, be held, by 
any Court of Law or Equity,,to have vested in any 
such person as aforesaid for any greater estate or 
interest than during his life, and only during such 

. portion thereof as he shall continue to use the names 
of " Jamsetjee Jejeebhoy," and every attempt to 
make any conveyance, assignment, or assurance 
contrary to the intention of this Act shall be, and is 
hereby declared and enacted to be, void. 

21. If at any time or times hereafter tlie said $ir Power to 
Jamsetjee Jejeebhoy, Fifth Baronet, or any other K,"E:th? 
person or persons sliall be desirous of augmeuting the ~enri t ies  
funds and securities for the time being subject to the ~ ~ ~ ~ ~ , " ~ t t b e  
trusts of this Act, and for that purpose and with that provided that 
intent shall a t  his or her own expenne transfer and of total funds amount 
deliver to the Corporation stocks, funds, or .object to the 
securities of the kinds specified in section 6, then and Settlement 

sbdl not 
-,as often as the same shall happen the Corporation erceea fifty 
may, with the previous consent of the Governor of lakhs. 

Bombay in  Council, accept such stocks, funds and 
securities, and the same shall thenceforth be held by 
the Corporation upon the saine trusts as those which 
are declared by this Act of and concerning the trust 
funds which are the subject of the Settlement effected 
by this Act, or upon such of them as shall be then 
subsisting and capable of taking effect : 

Provided that the total amount of the coypus of 
the trust funds which shall be subject to tlie trusts of 
the Settlement effected by this Act shall at no time 
exceed fifty lakhs of rupees. 

22, The person for the time being entitled to, Provision 8s 
and in the enjoyment of, the title of Baronet shall, to of Mazagon insurance 
at his own expense, insure the said Mansion IIouse castle, and 
and other hereditaments, called Mazagon Castle, and F~:ipg8, 

. all buildings and offices accessory thereto, until such purchased 
time as the same may be sold and the proceeds of sale ',",:f. 
thereof paid to the Corporation; in the name of the 

Corporation 
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Corporation against loss or damage by fire, in  such 
sum as the Corporation may deem adequate, and shall 
also, at  his own expense, insure all houses and other 

+ l)uildings, which may be purchased or erected under 
the powers conferred by section 8, from the time 
when the same shall be conveyed to and become 
vested in the Corporation, agairist loss or damage by 
fire, in such sum as the Corporation may deem 
adequate, and in case any such person shall a t  any 
time neglect or refuse to insure the same in such 
amount or amounts, it shall be lawful for the Corpo- 
ration to insure the same and to apply any portion 
of the income of the funds for the time being subject 
to the trusts of the Settlement effected by this Act 

. , to that purpose, and in case the hereditaments and 
premises so insured or any part thereof shall be 
rlestroyed or damaged by fire, the moneys received in 
respect of such insurance shall either be laid out 
under the directions of the Corporation in  re-building 
or re-instating the hereditaments and premises so 
destroyed or damaged by fire, or, upon the application 
of the person for the time being entitled to, and in 
the enjoyment of, the said dignity of Baronet, and 
with the consent of the Governor of Bombay in 
Council to be notified by a resolution of the Govern- 
ment of Bombay, may be laid out in the purchase 
of other hereditaments in the Island of Bombay 
suitable for the support of the dignity of the said 
Baronetcy and, i n  such last mentioned case, the here- 
ditaments so purchased shall be conveyed to and 
vested in the Corporation, and the Corporation shall 
hold the same upon the same trusts and for the same 
ends, intents, and purposes, and with the same 
powers, as are declared and conferred by this Act of 
and concerning the hereditaments and premises 
which shall have been so destroyed or damaged by 
fire as aforesaid, or such of them as shall then be 
subsisting and capable of taking effect ; and until 
such insurance moneys shall have been so laid out as 
aforesaid, the Corporation may invest the same or 
any part thereof in any of the securities specified in 
section 6. 

23e The ' 



23. The person for the time being entitled to, 
and in tlle enjoyment of, the title of Baronet con- Mnznpon 

ferred by the said Letters Patent shall, a t  his own Castle, and 
othor houses 

expense, keep in good repair, order, and condition, or buildiuge 

the stlid Mansion House and other hereditaments ~ $ " t ' 5 ~ 0 ~  
called Mazagon Castle and all offices and out- in reyaw. 

buildings accessory thereto, and likewise all houses 
and other buildings which may be purchased or 
erected under the powers conferred by section 8, and 
all alterations and additions thereto, and all offices, 
out-houses and other buildings accessory thereto, 
and, in case any person shall a t  any time neglect 
or refuse to keep the same or a.ny part thereof in  
such good order and condition, i t  shall be lawful 
for the Corporation to cause the same to be kept 
in good order ' and condition, and to defray the ex- 
penses incidental thereto, out of the income of the 
funds for the time being subject to the trusts of the 
Settlement effected by this Act. 

24. The Corporation shall have power a t  any Power to 

time, with the consent of the person entitled to, and Truateos to 
sell lar~ds 

in the enjoyment of, the title of Baronet conferred subject t o  

by the said Letters. Patent, and of the Governor of Settlement. 

Bombay in Council to be notified by a resolution of 
the Government of Bombay to sell or exchange for 
other lands or hereditaments in  the Island of Bombay 
any lands or hereditaments which are subject to the '. 
trusts of the Settlement effected by this Act or any 
part thereof, and upon any such exchange, to give or 
receive any money for equality of exchange : 

Provided that the Corporation shall not sell the 
Mansion House, if any, or the buildings accessory 
thereto, which may be purchased, or erected under 
the powers conferred I)y this Act, without having 
first consulted all persons who may be interested in 
the said Mansion House, either by way of reversion, 
or otherwise, and m7ho may have attained their res- 
pective ages of mrcjority : 

Provided further that the foregoing proviso shall 
apply to the said Mansion House, and the buildings 
accessory thereto only, and shall not apply to any 

lands 
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lands, liereditaments, or premises, other than the land 
upon which the said Mansion House and the build- 
ings accesswy thereto, may fitand, or be orootod, 
which may7 be purcha~ed~umder the powers conferred 
by this Act. 

Directions as . 25. Any sale which may be effected under the 
powers conferred by section 24 may be made either may be made. 
by public auction or private contract, and the Cor- 
poration may make any stipulations as to title, or 
evidence, or commencement of title, or otherwise, 
in  any conditions of sale or contract for sale or ex- 
change, of the said hereditaments or any part thereof, 
and may buy in, or rescind, or' vary any contract 
for sale or exchange, and re-sell, or re-exchange, 
without being responsible for any loss occasioned 
thereby. 

Direction sa 
to inveetment 26, The Corporation shall, with all convenient 

proceeds speed, invest all moneys which may be received by 
Of them upoA any sale or exchange which sl\all be lands. 

effected by them under the powers conferred by sec- 
tion 24, either in the purchase of any one or more 
of the securities specified in section 6, or in the pur- 
chase of other lands and hereditaments in the Island 
of Bombay, suitable for the support of the dignity 
of the said title; provided that every such purchase 
of lands or hereditaments be made with the consent 
in writiug of the person for the time being entitled 
to, and in the enjoyn~ent of, the said title conferred by 
the said Letters Patent. , 

Declaration 
of Trusts as 

2%. Tpe Corporation shall hold all stocks, funds, 
to invest- and securities which may be purchased by them in  
mente of pursuance of the directions contained in section 26 
proceeds of 
sale of lands. upon the same trusts, and to the same ends, intents, 

and purposes, and with the same powers as are by 
this Act declared of and concerning the trust funds 
of the Settlement effected by this Act, and shall hold 
all lands and hereditaments may be purcl~ased by 
them in pursuance of the directions contained in sec- 
tion 26 upon the same trusts and to the same ends, 
intents, and purposes, and with the same powers as 
are declared by this Act of and concerning all lands 

and 
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and hereditaments which may be purchased under 
the powers conferred by section 8. 

28. The person for the time being entitled to, ;;ze,"r, 
and in the enjoyment of, the title of Baronet confer- the time 
red by the said Letters Patent as aforesaid, shall have ;$;WE,, 
power with a view to the more advantageous sale of ,,,,,,,t 
the land occupied by the said Mansion House and with Govern- 

ment aa to other hereditaments, called Mezagon Castle, in land-revenue 
pursuance of the powers in that behalf conferred by p;gb,top 
section 10, and, notwithstanding any thing in this land purchased 
Act contained to the contrary, to enter into a n  ;pdmlection 
arrangement with the Government of Bombay 
whereby, in  consideration of the waiver in perpet- 
uity by the Government of Bombay of their right 
to enhance the amount of the assessment to land- 
revenue for the t ide  being payable in respect of 
the land occupied.. by the said Mansion nouse and 
other hereditaments, called Mazagon Castle, either 
the amount of the assessment to land-revenue 
payable in respect of any land which may be 
purchased in pursuance of the power in that behalf 
conferred by section 8, may be enhanced, or a n  
assessldent to land-revenue of any land so purchased, 
which a t  the time of the purchase tbereof shall not be 
liable to the payment of land-revenue, may be im- 
posed thereon. 

29, The Trustees for the time being' aoting in Indemnity of 

the execution of the trusts and powere hereby created TrUBt"e". 

and reposed in them respectively, and their suc- 
cessors, respectively, shall 'be charged and charge- 
able for such moneys only as he and they respect- 
ively shall actually receive by virtue of the trusts, 
powers and provisions of this Act, notwithstanding his, 
their, or any of their giving or sigqsing, or joining in 
giving or signing any receipt or receipts, for the sake 
of conformity ; and he and they res eotively shall not P be answerable or accountable or any banker OP 

broker, agent, or other erson with whom or i n  
whose hands any part of t R e said trust moneys shall 
or may be deposited or lodged for safe cus'tody, or 
otherwise in the execution of any of the trusts, powers, 

and 



Q eneral 
snving 

-clauze. 

and provisions hereinbefore created or contained ; and 
the Trustees for the time being acting in the 
execution of the trusts and powers hrreby createcl, 
and reposed in them respectively, and their successors 
respectively, shall not be answerable or accountablex 
for the insufficiency or deficiency of any security or 
securities, stocks or funds, in  or upon which the said 
trust moneys or any part thereof shall be placed out 
or invested, nor for any other misfortune, loss or 
damage which may happen in  the execution of the 
aforesaid tl.usts, powers and provisions or in relation 
thereto ; and it, sllall be lawful for him and them 
respectively with or out of the money which sl~all 
come to his or tl~eir respective hands by virtue of the 
trusts and provisions of this Act, to retain and 
reimburse to himself and themselves respectively all 
costs, damages and expenses which he and they 
respectively shall or may sustain, expend, or disburse 
in or about the execution of the aforesaid powers, 
trusts, and provisions or in relation theretp. 

30. Saving always to the King's Most Excellent 
Majesty,'His heirs and successors;and to all and every 
other person and persons, bodies politic and corporate, 
and his, her and their respective heirs, , successors, 
exec~ to~s ,  and administrators and every of them 
(other than and except the devisees, heirs and assigns of 
the said Sir Jamsetjee Jejeebhoy, First Baronet), all 
such estate, rigl~t, title, interest, claim, and demand 
whatsoever of, in, to, out of, or upon the said Mansion 
House and hereditaments, called Mazagon Castle, and 
acy lands, buildings or other hereditaments, which 
may be purchased or erected, under the powers con- 
ferred by section 8 or any part or parts thereof, as 
they, every, or any of them had before t l ~ e  passing of 
this Act and would, could, or might have had, held, 
or enjoyed in case t l~is Act had not been passed. 


